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I THE CENTRAL ADMINISTRATIVE TRIBUNAL RHYOEZRAZAD BENCH HYDERAZAD

C.P.N0.64/98 in 0.A,N0.610/97

- Betueen: Ot., of Urder: 7.%.98,

S{K.Pisolkar T .
« o Aipplicant,
And

14 Sri M.Ratan, Chiaf Security Commissisner,

Railway Ppotection Force, South Central Railway,

Reilnilayam, Secunderabad, ‘
- .« s i@spondents,

Counsel for the Applicant : Nr.S.Ramakrishna Han

Counsel Por the Respondents Mr.%.Bhimanna
CORAM:

THE HON'BLE SHRI R.IANGARAIAN ¢ MeEmBErR  (A)

THE HON'SLE SHRI B.S.JAI PARAMESHUAR & MEMBER (1)

THE TRIAUNAL MADE THE FOLLOW ING ORDISs

Heard Mr.,5.%amakrishna Rao for the applicant and fr.V.Bhimanpp Re

for the respondents. The applicant has beesn informed in regard to the

post retirement camplimentary pass as per the latter dt;4.7.98. Hence
the judgmeznt is implemented. ' .

The C.P.is closed,

N

DEPUTY REGISTRAR

S

TQ ) . o
1 sri M,Ratan, Chief Security Commissioner,Reiluway Protsction Force,
South Central %al luay,Rail Milayam, Sccunderabad, :

2 Ene copy to ﬁf.s.ﬁamakrishna.HaD,Aduocata,iﬁT,Hyderabad.
3. One copy £o Mr.V.8himanna,Addl,CG3C,CAT,Hyderabad,

4, UOne copy for duplicata,
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